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I[TAMIL NADU] ACT No. X OF 19348,

[THE 3{TAMIL NADU CO-OPERATIVE LAND DEVELOP-
MENT BANKS Act], 1934.]

(Received the assent of the Governor on the 17th
May 1934, and that of the Governor-General
on the 8th July 1934; the assent of the
Governor-General was first published in the
Fort St. George Gazette of the 31st July 1934.)

An Act to facilitate the working of Co-operative
‘[Land Development Banks] in the 5[State of

Tamil Nadu].
O[ . * ] * ] 3

1 These words were substituted for the word *“ Madras® by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1969, which came into force on the 14th January 1969.

3 For Statement of Objects and Reasons, see Fort St. George
Gazette, dated the 7th February 1933—Part IV, pages 20—22.

This Act was extended tothe merged State of Pudukkottai by
section 3 of, and the First Schedule to, the Tamil Nadu Merged
States (Laws) Act, 1949 (Tamil Nadu Act XXXV of 1949).

This Act was extended to the Kanyakumari district and the
Shencottah taluk of the Tirunelveli district by section 3 of, and the
Schedule to, the Tamil Nadu (Transferred Territory) Extension of
Laws Act, 1957 (Tamil Nadu Act XXII of 1957), repealing the corres-
ponding law in force in that territory.

So much of this Act as was in force on the date of the commence-
ment of the Tamil Nadu (Added Territories) Extension of Laws Act,
1962 (Tamil Nadu Act 14 of 1962) in the State of Madras except in
the added territories was extended to the added territories by sec-
tion 3 of, and the First Schedule to, the latter Act.

3 These words were substituted for the words “ Tamil Nadu
Co-operative Land Mortgage Banks Act’ by section 2 (3) of the
Tamil Nadu Co-operative Land Mortgage Banks (Amendment) Act,
1969 (Tamil Nadu Act 14 of 1969). _

4 These words were substituted for the words “ Land Mortgage

Banks” by section 2 (1), ibid.

8 This expression was substituted for the expression Presxdcn%y
of Mad;;: ”pby the Tamil Nadu Adaptation of Laws Order, 1970,

which was deemed to have come into force on the 14th January 1969.

¢ The preamble was omitted by section 2 (2) of the Tamil Nadu
Co-opcrat?ve Land Mortgage Banl!s (Amendment) Act, 1969 (Tamil

Nadu Act 14 of 1969).
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CHAPTER 1.

Preliminary.

1. This Act may be called the [Tamil Nadu Co-
operative Land Development Banks Act], 1934,

2. Tt extends to the whole of the *[State of Tamil
Nadu].

3. In this Act, unless there is anything repugnant
in the subject or context—

(@) ‘Board” means the Board of Dircctors of the
3(State Land Development Bank);

T(b) ‘State Land Development Bank® means the
“Tamil Nadu Co-operative State Land Development
Bank, Limited™;]

(©) *committec” means in relation to the
‘Iprimary land development bank]. the Board of
Dircctors or Board of Management or the panchayat or
the commitice of management or the governing body
to whom the management of its affairs is entrusted ;

1 The words “Tantil Nadu® were substituted for the word ‘Madras?
in the short titie by the Tamil Nadu Adaptation of Laws Order,
1969, as amended by the Tamil Nadu Adaptation of Laws (Second
Amendment) Ocder, 1969, and these words were substituted for the
words ¢ Tamit Nadu Co-operativé Land Mortgage Banks Act” by
section 2 (3) of the Tamil Nadu Co-operative Land Mortgage Banks
(Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969), R

2 This expression was substituted for the expression * Presidency
of Madras ™ by the Tamil Nadu Adaptation of Laws Order, 1970,
which was dcemed to have come into  force on the 14th January
1969,

# This expression was substituted for the expression “ Central
Mortgage Bank*’ by section 4 of the Tamil Nadu Co-operative Land
Mortgage Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of
1969).

« This clause was substituted for the original clause (5) by section

3(1), ibid. _ o

¢ This expression was substituted for the expression ““ mortgage-

bank " by section 4, ibid. :
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(d) ‘primary land development bil ’  means
a co-operative primary land developmeny, bank regis-
tered or deemed to be registered under the 2[Tamil
Nadu] Co-operative Societies Act,1961 [*(Tamil Nadu)
Act 53 of 1961], and admitted as a member of the
State Land Development Bank;]

v

(¢) ‘prescribed’ means prescribed by rulcs
made by the *[State Gevernment] under this Act ;.

‘[(f) * Registrar’ means the person appointed
by the State Government to be the Registrar of
Co-opcrative Socicties for the State of Tamil Nadu
under section 3 of the *[Tamil Nadu] Co-operative
Societics Act, 1961 [2(Tamil Nadu) Act 53 cof 1961}
or any other person on whom all or any of the powers
of a Registrar are conferred under the said Act; |

S[(ff) ¢small farmer’ means a person owning or
cultivating onc hectarc of land or less ;]

(g) ‘Trustec” means the Trustee referred to
in scction 5,

1 This clause was substituted for the original clause(d) by section
3(2) of the TamilNadu Co-operativeLand Mortgage Banks (Amend-
. ment) Act, 1969 (Tamil Nadu Act 14 of 1969),

2 Thesc words were substituted for the word ““ Madras™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

3 The words * Provincial Government > were substituted for the
words *‘ Local Government ” by the Adaptation Order of 1937 and
the word * State " was substituted for * Provincial ”” by the Adapta-
tion Order of 1950.

+This clause was substituted for the original clause (f) by scction
3(3) of the Tamil Nadu Co-operative Land Mortgage Banks (Amend-
ment) Act, 1969 (Tamil Nadu Act 14 0f1969),

" & This clause was inserted by section 3(4), ibid.
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‘{CHAPTER I-A. e
Land Development Bagnks, Bogrd and Commitiee.

3-A. (1) There shall be 2 State Land Development
Bank for the State of Tamil Nadu and as many primary
land development banks as may be deemed necessary.

(2) On and from the date of the commencement
of the Tamil Nadu Co-operative Land Mortgage
Banks (Amendment) Act, 1969 (hereinafter referred to
as the Amendment Act), the existing Madras Co-
operative Central Land Mortgage Bank Limited shall
be deemed to be, and shall be, the State Land Develop-
ment Bank.

(3) The Board shall consist of such number of
members to be elected and nominated, as may be
prescribed :

Provided that representation in the Board
shall be given to the weaker sections of society such
as small farmers, Scheduled Castes and Scheduled
Tribes :

Provided also that the number of nominated
members shall not exceed one-fifth of the total number
of members of the Board :

Provided further that the Board constituted
for the first time after the date of commencement
of the Amendment Act shall include the Z[existing
members of the Board of Directors of] the Madras
Co-operative Central Land Mortgage Bank until the
expiry of their existing term of office.

(4) On and from the date of the commencement
of the Amendment Act, every primary land mortgage
bank in existence shall be deemed to be, and shall
be, a primary land development bank and a member
of the State Land Development Bank. v

1 Chapter I-A was inserted by section 5 of the Tamil Nadu Co-

operative Land Mortgage Banks (Amendment) Act, 1969 (Tamil
rgadu Act 14 of 1969),

? These words were substituted for the words “existing memﬁers’

of” by section 2 of the Tamil Nadu Co-operative Land Development
1 (hmendant) Act, 1970 (Tazil Neda Act 4 of 1970)

.

SSBAAABARESS SRR L H bk,

’




1934 : T.N. Act X) Co-operative Land 431
Development Banks

(5) Every new primary land development bank
registered after the date of the commencement of the
Amendment Act shall, on such registration, be decmed
to be, and shall be, a member ofthe State Land
Development Bank :

Provided that any primary land development
bank may, with the approval of the Registrar, be
removed from membership of the State Land Develop-
ment Bank by a resolution of the Board and any
application for obtaining such approval shall be
made within two months from the date of registra-
tion of the primary land development bank.

3-B.[(1)]The election of the members of the Board Election of
in respect of each district shall be held at a meeting g““‘,‘éﬂs of
of the *[presidents] of the primary land development oard:
banks in that district, at such place and at such time
as may be fixed by the State Government or any
officer authorised by the State Government and shall
be conducted in the manner prescriped.

3[(2) The electionof a person as a member
of the Board shall not be called in question on the
ground of the existence of any vacancy for whatever
reason among the presidents of theprimary land deve-
lopment banks.}

3-C. (1) The State Government may appoint an Appoint-
executive officer for the State Land Development Bank mentof
or a manager for any primary land development bank Seur
for the purposc of safeguarding the interest of the and

sharcholders or members, for ensuring the proper Manaze:.

! Section 3-B was renumbered as sub-section (1) of that section by
section 3 of the Tamil Nadu Co-uperative Land Development Banks
(Amendment) Act, 1970 (Tamil Nadu Act 4 of 1970).

30)""!;);3,; .word was substituted for the word * delegates * by section
® This sub-section was added by section 3(ii), ibid.
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utilisation of the amounts guaranteed by the State
Government, for reducing the overdues of the bank,
for improving the efficiency of the administration of
the bank, or for such other purpose as the State
Governmen: may, by general or'special order, specify:

Provided that such power shall be exercised
after consulring the bank concerned.

(2) The executive officer and the manager sha!!
belong to such cadre, class or category and shall held
such qualifications and exercise such powers and
perform such functions as may be prescribed.

3-D. Theloans which may begranted by a primary
tand developmentbank ¢r the State Lana Development
Bank shallr¢late to such purposcs pertaining to develop-
ment of land as may be prescribed.

3-E. Th: State Land Development Bank or any
primary land development bank may function as the
agent of any co-operative bank subject to such condi-
tions as (e Registrar may. by general or special order,
specify. .

3-F. The Statc Government may make rules not
inconsistent with this Chapter—

(i) foe the number of members fo be clected and
nominated to the Board and their term of office ;

(it) for the manner of clection and nomination
of mambers to the Board and their xemoval ;

(iii) Tortheelectiono office-bearersto the Board;

~ (iv) Tor the qualifications, powers and functions
of the executive officer and manager ;

(v) for the purposes for wnich loans may be
sanctioned.]
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CHAPTER 1I.
Debentytes.

4. (1) (@) With the p-evious sanction of theIssue of
Trustee, the Board may issuce debentures of one or more debentures
denominations for such periods as it may deem ex- B{;:?g
padient on the security of the mortgages and other
assets transferced for deemed under the provisions of
section 23-A to have been transferred] by the [ primary
land development banks]to the State Land Develop-
ment Bank] and o! ths otha: properties ot such Bank.

(b) Such dzbentires may contain a term fixing
a pe-iod not exceeding ten years from the date of issue
during which they shall be irredeemable, or reserving
to the Board theright to callinat any time any of the
debentures in advance of the datc fixed for redemption
after giving to the debenture-holder concerned not less
than three months’ notice in writing.

(2) The total amovnt due on the deben-
tures issued by the Board (‘ncluding thosc
issued before the commencement of this Act)
and outstanding at any time shall not exceed
+[the aggregate of (@) the amounts due on the
mortzages, and the value of the otherassets, transferred
or deemed under the provisions of section 23-A to
have been transferred by the *[primary land develop-
ment panks] to tpe® (State Land Development Bank)

1 This expression was inscerted by section 2(i) of the Madras Co-
operative Land ‘Mortgage Banks (Amendment) Act, 1950 (Madras
Act IX of 1950).

2 This cxpression was substituted for the expression © morigage
banks’ by section 4 of the Tamil Nadu Co-operative Land Mortgage
Banks (Amendment) Att, 1969 (Tamil Nadu Act 14 of 1969).

. * This expression was substituted for thc expression “Central
Mortgage Bank* by ibid.

¢ This was substituted for the words “the total amount due on the
mortgages, the amounts paid thercunder and remaining in the hands
of the Board or of the Trustec at such time and the value of all other
assets transforred by the mortgage banks to the Central Mortgage
Bank and subsisting at that time’’ by section 2(ii) of the Madras
Co-operative Land Mortgage Banks (Amendment) Act, 1950 (Madras,
ActIX of 1950). - " v Ce T T p

g Ad idkhid .
1}
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and subsisting at such time and (5) the amounts paid
under the mortgages aforesaid and remaining in the
hands of the Board or of the Trustee at that time].

5. The Registrar, or where the Y[State Govern-
ment] appoint any other person in this behalf such
person, shall be the Trustee for the purpose of secu-
ring the fulfilment of the obligations of the *[State
Land Development Bank] to the holders of debentures
issued by the Board. The mortgages and other
assets transferred *(or deemed under the provisions of
section 23-A to have been transferred) by the {primary
land development banks] to the 2[State Land Deve-
lopment Bank] shall vest in the Trustee from the date
of such transfer. The holders of the debentures shall
have a floating charge on all such mortgages and assets,
on the amount paid under such mortgages and remain- ‘
ing in the hands of the Board or of the Trustee and on ?
the other properties of the *[State Land Development
Bank]. The powers and functions of the Trustee
shall be governed by the instrument of trust executed
between the Bank and the Trustee as modified from
time to time by mutual agreement between the Board
and the Trustee. T

6. (1) The principal of, and interest on, the deben-
tures issued under section 4 to such maximum amount’
as may be fixed by the *[State Government] and sub-
ject to such conditions as they may think fit to
impose shall, subject to the provisions of sub-section
(3), carry the guarantee of the *[State Government]

1 The words ““Provincial Government ** were substituted for the
words “Local Government” by the Adaptation Order of 1937 and
the word “‘State ** was substituted for *“ Provincial >’ by the Adapta-
tion Order of 1950,

2 This expression was substituted for the expression “Central
Mortgage Bank” by section 4 of the Tamil Nadu Co-operative
Land Mortgage Binks (Amendment) Act, 1969 (Tamil N1du Act
14 of 1969).

3 This expression was inserted by section 3 of the Madras Cp.
operative Land Mortgage Banks (Amendment) Act, 1950 (Madras
Act IX of 1950), -

* This expression was substituted for the expression - “morj.
gage banks” by section 4 of the Tamil Nadu Co-operative. Langd
{vtortzage Binks (Amendment} Act, 1969 (Tamil Nadu Act 14 of

969), . e -
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(2) The '[State Government] may, after consult-
ing ?[both 3(Houses) of the ¢(State) Legislature],
increase the maximum amount of any guarantee given
by them.

(3) The 3[State Government] may, after consult-
jng the Board and the Trustee—

(@) by notification in the *[Official Gazette], and

(b) by notice for not less than fourteen days
in such of the principal newspapers in the 7[State of
Tamil Nadu] and of 8(othzr States) as the #[State
Governmentl may selcct in this behalf, discontinue
dny guarantee given by them or restrict the maximum
amount thereof or mogdify the conditions subject to
which it is given, with effect from a specified date, not
being earlier than six months from the date of publi-
cation of the notification in the $[Official Gazette],

In cases where the maximum amount of the
guarantee is to be restricted or the conditions subject
to which the guarantee is given are to be modified,
the notification and notice aforesaid shall sct forth
with sufficient clearness the scope and effect of the res-
triction or modification.

Explanation—The withdrawal, restriction. or

modification of any guarantee under this sub-section,
shall not affect in any way the guarantee carried by any

3 The words ** Provincial Government ”* were substituted~ for the
\\t:lords “dL(x‘:fﬂSt Ct}oy_ernmcm 'L'hf;}"lhe gdafptation Order of 1937 and
the wor ate” was substitute or *“ Provincial ”*
Adaglgztion Orc}icr of 19501,5 ) rovincial ** by the

2 These words were substituted forthe words ‘‘the Legisiati
Counq;lh” by n:le Adaptz‘z)tion Oédcr of 1937. > ° Legislative

3 This word was substituted for the word *‘ Ch ”

Adap']t_z;.ltion (ﬁgmendm%m) Oréicfr of 1950.lr ambers ** by the

¢ This word was substituted for the word *‘ Provincial **
Adaptation Ordor of 1950, e Frovingial ™ by the

8 The words ** Provincial Government ** were substi
thgd wgrds “dL?Ci”,l Ct;ovcrnmcnt ; by the Adaptation g?';:ﬁ‘g: ?9‘.1?;
and the word ¢ State " was subs'ituted for *“ Provincial
Ad-zrg]t‘;tion Or%er ot 195% fi rovincial ** by the

ese words were substituted for the words * .
Gaaet{gh',’ by the Adaptation grdcr of 1937. rds " Fort S., George

is expression was substituted for the expression ‘* State of
Madras" by the Tamil Nadu Adaptation of Lax\,ws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1969, which came into force on the 14th January 1969.
. 3These words weresubstituted for the words ** the other ProvinCes
;1% ,Bo‘mish India by the Adaptation (Amendment) Order of

’ \
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debentures issued pnor to the date on which such
withdrawal, restriction or modification takes effect.

7. The I[State Governmenti may, in their
t discretion, guarantee tae principal ¢f, and the interest
issued before  ONL, any dsbentures issued before the commancement

commence- of this Act by the Board. subject to such conditions as
ot ofthe  (he I[State Government! may think fit to impose.

Power of 8. The Board may, subject to the approval of the
g:?éd to Trustee, make regulations not inconsistent with the

regulations, ~ Provisions .of - this Chapter—

(1) or ﬁ)"(mg the peried of debenturss and
rate of interest payable thereon ;

(it) for calling in debentures after giving notice
to debenture-holdors ;
(ii1) for the issue of new debentures in place of
debentures damaged or dasiroyed ;
' ‘ (iv) for converting onc class of debentures into
another bearing a differen: rate of interest ; and
(v) gencerally for carvying out the provisions of
this Chapter,
CHAPTER L.
Distraint and Sale of Produce.

Distraint 9. (1) If any in-talment payable under & mortgage
ggg‘;‘o be exceuted in favour of a  primary land development

bank] or any part of such insialment has remained
unpaid for more than one moath from the date on
which it fell duc, the commitice may, in addition 10
any other remedy available 1o the bank, apply to the
Registrar or to any person uppointed by the *|State
Government] und r<oction 3 of the Madras Co-cpera- Madras

_ uive Socicties Au, 1932,% 10 mw\t the Registrar, for the A‘&ll;’z]?

1 Thc words ¢ Px ovincial Gmu nment ** were -lhstllu!cd for thc
words ** Local Government ' by the Adaptation Order of 1937 and
theword ““ State ** was substituted for ** Provincial ” by the Adapm-
tion Order of 1950.

2 This exprcqsmn wis substituted for the cwrcxalon “‘mortgage
bank ** by section 4 of the' Tamil Nadu Co-operative Land Mortgage
Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969), N

" ¥ See now .the. Tamil Nadu Co-operative Sucicties Act, 1961
(Tamil Nadu Act 53 of 1961),
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recovery of such instalment, or part by distraint and

sale of the produce of the mortgaged land including

the standing crops thereon. On receipt of such appli-

cation, the Registrar or such person may, notwith-
Central standing anything contained in the Transfer of Pro-
AFIJQ'L perty Act, 1882, take such action as is necessary to
¢ distrain and sell such produce :

Provided that no distraint shall be made after
the expiry of twelve months from the date on which
the instalment fell due.

(2) The distress shall not be excessive ; the value
of the property distrairted shall be as nearly as possible,
equal to the amount due and the expenses of the dis-
traint and the cost of the sale,

10. (1) Before or at the time when a distraint is Dis"aiﬂb'
made under section 9, the distrainer shall serve or hY !9 ¥°
. effected.
«cause to be served upon the defaulter a written demand
specifying the amount for which the distraint is made.

(2) The demand shall be dated and signed by the
distrainer and shall be served upon the defauher by
delivering a copy to him or to some adujt male member
of his family at his usual place of abode or to his autho-
rized agent, or when such service cannot be effected,
by affixing a copy of the demand on some conspicuous
part of his abode and of his land.

11. (1) If, within fifteen days from the date of ser- S“(',f,e‘:fy
vice of the demand referred to in section 10, the de- gfstrained.
faulter does not pay the amount for which the distraint
was effected, the distrainer may sell in auction the dis-
trained property or such part thereof as may in his
opinion be necessary to satisfy the demand together
with the expenses of the distraint and the costs of
the sale.

(2) From the proceeds of such sale, a deduction
shall be made at a rate not exceeding 'fseven naye
paise] in the rupee on account of the costs of the
:ale.

' These words were ejubstimtcd for the words ** one anna ** by
! iection 2 of, and the Schedule to , the Tamil Nadu Coinage (Alteratipp
/ of Referances) Act, 1960 (Tamil Nadu Act 9 of 1960).
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(3) From the balance shall be deducted the
expenses incurred by the distrainer on account of the
distraint.

(4) The remainder, if any, shall be applied to
the discharge of the amount for which the distraint was
made.

(5) The surplus, if any, shall be delivered to
the person whose property has been sold and h. shall
be given a receipt for the amount discharged from the
proceeds of the sale.

12. The *State Government] may make rules not

(1) for the manner of effecting distraint ;

(ii) tor the custody. preservetion and scle of the
distrained property ;

(ii1) for the investigation of claims by persons
other than the defaulter to any right or interest in the
distrained property : and for the postponement of the
sale pending such investigation ;

(iv) for the immediate sale of perishable articles;
and

(v) generally for the purpose of carrying out
the provisions of this Chapter,

CHAPTER IV,
Power of Sale.

3. (1) Notwithstanding anything contained in Central
the Transfex of Property Act, 1882, or in the *Trus- ACLLY,

tees and Mortgagees’ Powers Act, 1866, wherc a Central

powar of salg \vnhout the irtervention of the Court is )&t VIl
1 Fhe words  Provincial Goveriment " were substituted for of 1866,
the words ““ Local Government ™ by the Adaptation Order of

1937 and the word ““State ™ ws substituted for * Provincial

by the Adzptation Order of 1950,

*epealed by Central Act XLVHI of 1952,
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expressly conferred on the [primary land development
bank; by the mortgage deed, the committee of such
bank or any person authoriZed by such committee in
this behalf shall, in case of default of payment of the
mortgage money cr any part thereof, have power, in
addition to any other remedy available to the bank,
to bring the mortgaged property to sale without the
intervention of the Court.

(2) No such power shall be exercised unless and
until—

(@) the Board has, previously authorized the
exercise of the power conferred by sub-section (1),
after hearing the objections, if any, of the mortgagor
or mortgagors ;

(b) notice inwriting requiring payment of such
mortgage money or part has been served upon—

(i) the mortgagor or each of the morigagors;

(ii) any person who has any interest in or
charge upon the property mortgaged orin or upon
the right to redcem the same ;

(iti)any surety for the payment of the mort-
gage debt or any. part thereof ; and ‘

(iv) any creditor of the morigagor who has
in a suit for the administration of his estate ohtained
a decrec for sale of the mortgaged property ; and

(¢) default has been made in payment of such
mortgage money or part for three months after such
service,

14. (1) In exercise of the power of sale conferrod Application

for sale and

by section 13, the committec of a *{primary land manner of
development bank] or any person duly authorized by sale.
such committee, may apply to the sale officer appointed

T Th j as substituted for the expression ¢ mortgags
+ banl ’l"’hisb;xszge&glg r‘xt \;f . the Tamil Nadu Co-operative Land orgt.
gage Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969).

12514284 :
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in that behalf under section 22 to sell the mortgaged
property or any part thereof and-such officer shall,
after giving notice in writing to all the persons
referred to in section 13 sell such property in the
manner prescribed.

(2) The sale shall be by public auction and shall
be held in the village where the mortgaged property
is situated or at the nearest place of public resort if the
sale officer is of opinion that the property is likely to
sell to better advantage there.

15. (I) When a mortgaged property has been
sold under this Chapter, the mortgagor or any person
having a right or interest therein affected by the sal:,
may, at any time within thirty days from the date of
sale. apply to the committee of the {primary land
development bank] concerned to have the sale set
aside on his depositing at the office of such bank—

(@) for paymert to the Yprimary land deve-
lopment bank], the amount specified in the procla-
mation of sale together with subsequent interest and
the costs, if any, incurred by the bank in bringing the
property to sale ; and

(&) for payment to the purchaser, a sum equal
to five per cent of the purchase money.

(2) Tt such deposit is made, the committee shall
make arMorder setting aside the sale,

.3 Where no application is made under sub-
section (1) or where such application is made and dis-
allowed, the committee shall apply to the principal
officer of the co-operative departmert in the district,
to make an order confirming the sale and on such
officer confirming the sale, it shall become absolute,

! This expression was substituted for the ion **
bank ** by section 4 of the Tamil Nadu cf;-opef:%?i'::?d ﬁgﬁgﬁ
Banks, (Amendment), Act,1969: (Tamil Nadu - Act 14 of 1963

«(Tami
b B s, -
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16. (1) The proceeds of every sale under this Distribution

Chapter shall be applied by the sale officer, first in
payment of all costs, charges and expenses properly
incurred by him as incident to the sale or any attempted
sale ; secondly, in payment of all interest due on
account of the mortgage in consequence whereof the
mortgaged property was sold ; thirdly, in payment of
the principal money due on account of the mortgage ;
and lastly, the residue, if any, shall be paid to the per-
son proving hifnself interested in the property sold, or
if there are more such persons than one, then to such
persons according to their respective interests therein
or upon their joint receipt.

(2) (@) Any person dissatisfied with the decision
of the sale officer in regard to the distribution of such
residue may, within thirty days of the communication
to him of such decision, institute a suit in a Court to
establish the right he claims.

(b) The sale officer shall not distribute such
residue until thirty days have elapsed from the com-
munication of his decision to all the persons concerned
or. if a suit has been instituted within the said period
of thirty days by any such person, until the suitis dis-
posed of or otherwise than in, accordance with the
decision of the Court therein,

Explanation—In this sub-section ¢ Court > means
the Civil Court which would have jurisdiction to enter-
tain a suit to enforce the mortgage and within the limits
of whose jurisdiction the property sold is situated.

17. Where a salc of mortgaged property has be- Certificate to
come absolute, the sale officer shall grant a certificate P'vohaser.

specifying the property sold and the name of the person
who at the time of the sale is declared to be the pur-
chaser. Such certificete shall bear date, the day on
which the sale became absolute.

18. (1) Where the mortgaged property sold is in Delivery of

the occupancy of the mortgagor or of some person on property to
purchaser.

his behalf or of some person claiming under a title
other than a lease for a\ period not ¢xceeding five years

1934: T.N. Act X] Co-eperative Land 437
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created by the mortgagor subsequent to the mort-
gage in favour of the Y[primary land development
bank], and a certificate in respect thereof has been
granted under section 17, the Court shall, on the appli-
cation of the purchaser, order delivery to be made by
puiting such purchaser or any person whom he may
appcint to receive delivery on his behalf, in possession
of the property.

(2) Where the property sold is in the occupancy
of a tenant or other person entitled to oécupy the same
and a certificate in respsct  thereof has been granted
under section 17, the Court shall, on the application
of the purchaser, and after notice to such tenant or
other person, oider delivery to be made by affixing
a copy of the certificate of sale in some conspicuous
place on the property and proclaiming to the occupant
by beat of drum or other customary mode at some
convenient place that the interest of the mortgagor has
been transferred to the purchaser.

(3) In regard to the cases dealt with in sub-
sections (1) and (2). the provisions of rules 97 to 103
of Order XXI of the lirst schedule to the Code of Civil
Procedure. 1908, shall mutatis mutandis and so far as
may be. apply.

Explanation—In this section, ““ Court™ shall
have the same meaning as i section 16.

19. [t shall be competent to a *[primary land deve-
lopment bank] or the *| State Land Development Bank]
to purchase the mortgaged property sold under this
Chapter. but the property so  purchased shall
be disposed of by such bank by sale within such
period as may be fixed by the Trustce.

! This expression was substitited for the expression “mortgage
bank™ by rection 4 of the Tumil Nadu Co-operative Land Mortgage
Banks (Amendment) Act, 1969 (Tamil NadgPAct 14 of 1969).

¢ This oxpre‘s'sion was substituted for the expression “Central
Mortgage Bank’ by ibid,

A, IR
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_20. (1) The Board may, on the application of a 4, oin,
[primary land development bank] and under memtof
circumstances in which the power of sale conferred receiver and
by section 13 may be exercised, appoint in writing a M PO¥e!s: -
receiver of the produce and income of the mortgaged '
property or any part thereof and such receiver shall

be entitled either to take possession of the property

or collect its produce and income, as the case may be,

to retain out of any money realized by him, his expen-

ses of management including his remuneration, if

; any, as fixed by the Board, and to apply the balance !
i in accordance with the provisions of sub-section (8)

f Central  Of section 69-A of the Transfer of Property Act, 1882, |
g oAfc t15};,2. (2) A receiver appointed under sub-section (1) : (
| |

T

may, for sufficient cause and on application made by
the mortgagor, be removed by the Board.

# (3) A vacancy in the office of the receiver may
be filled up by the Board.

(4) Nothing in this section shall empower the
Board to appoint a rcceiver where the mortgaged
property is already in the possession of a receiver
& appointed by a Civil Court. ’
r 21. When a salc has been made in professed
i exercise of a power of sale under section 13 and has Tliggh:ger
; been confirmed under sub-section (3) of section 15, hoto've
the title of the purchaser shall not be impeachable on impeached
the ground that no case had arisen to authorize the (g)?o:md of
sale or that due notice was not given or that the power irregularity,
was otherwise improperty or irregularly exercised but etc.
any person damnified by an unauthorized or improper
or irreoutar exercise of the power shall have his
; remedyv in damages against the fprimary land
development bank].

i
22. The Registrar may appoint sale officers for Appoint 5
the purpose of conducting sales under this Chapter. mgg?of;afa

e offtcer
1 This expression was substituted for the expression *‘mort- ce i

by section 4 of the Tamil Nadu Co-operative Land

o] )
’r %&%;&:21: Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of

1969).
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' [22-A. (1) Without prejudice to any other mode
of recovery which is being taken or may be taken,
any sum due to a *[piimary land development bank}
or the *[State Land Development Bank] may be recover-
ed as if it were an arrear of land revenue and for the
purposes of such recovery the Registrar shall have the
powers of a Collector under the 4{Tamil Nadu]Revenue
Recovery Act, 1864 (*[Tamil Nadu] Act IT of 1864).

(2) Where any sum due to any *[primary land
development bank] or the 3[State Land Development
Bank] is recoverable from any debtor and the
immovable property of such debtor is brought to sale
under the provisions of the 4[Tamil Nadu] Revenue
Recovery Act, 1864 ({Tamil Nadu] Act II of 1864) and
the *[primary land development bank] or the *[State
Land Development Bank]is the purchaser at such sale,
the provisions of section 36 of the said Act shall
apply thereto as if for the third clause thereof the
following clause was substituted, namely :—

“ Third —The sum due to the purchaser shall be
set off, in whole or in part, against the purchase money
and the remainder. if any, of the purchase money shalt
be paid to the Collector or other officer empowered
hy the Collector in that behalf within thirty days of
the date of sale.”]

' This section was inserted by section 2 of the Tamil Nadu Co-
operative Land Mortgage Banks (Amendment) Act, 1968 (Tamil
Nadu Act 17 of 1968).

¢ This expression was substituted for the expression *“ mortgage
bank *’ by section 4 of the Tamil Nadu Co-operative Land Mortgage
Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969).

s This expression was substituted for the expression * Centra)
Mortgage Bank "' by ' jhid-

¢« These words were substituted for the word * Madras ™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,
which éame inte force on the 14th January 1969,
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~ 23. The *[State Government] may make rules not Pewer of
. {riconsistent with this Chapter— State
Government

(i) for the due proclamation and conduct of the ;g]:;ake

sale;
(ii) for the recovery of the expenses of proclama-
tion and sale;

(iii) for the deposit of the purchase money;

(iv) for the resale of the property, if the purchase
money is not deposited ; and '

(v) generally for carrying out the provision. of
this Chapter.

CHAPTER V.,
Miscellaneous.

*[23-A. The mortgages executed in favour of, and Mortgages
all other assets transferred to, a *[primary land cxccuted in
development bank] by the members thereof shall,.fgﬁﬁfa?y
with effect from the date of such execution or transfer, land deve-

lopment
be deemed to have been transferred by such bank}, etc.,

'[primary land development bank] to the ‘[State tostand

Land Development Bank]. vested in
*(State Land

Development

Bank].

1 The words *‘ Provincial Government ** were substituted for the
wotds *‘ Local Government ™ by the Adaptation Order of 1937 and
the word “State”” was substituted for ““ Provincial ”* by the Adapta-
tiom Order of 1950.

* This section was inserted by section 4 of the Madras Co-operative
Land Mortgage Banks (Amendment) Act, 1950 (Madras Act TX
of 1950). -

3 This expressior was substituted for the expression ‘“ mortgage

bank” by section 4 of the Tamil Nadu Co-operative Land Mortgage
Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969).

¢ This uxpressior was substituted for the expressiom * Central
Mortgage Bank * by ibid.
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24. Where any property mortgagedto a ‘[primary
land development bank] is wholly or--partially des-
troyed or the security is rendered insufficient and
the mortgagor, having been given a reasonable oppor-
tunity by the committee of the *[primary land develop-
ment bank], of providing further security enough to
render the whole security sufficient or of repaying
such portion of the loan as may be determined by
the committee, has failed to provide such security
or to repay such portion of the loan, the whole of the
loan shall be deemed to fall due at once and the com-
mittee shall be entitled to take action against the
mortgagor under section 9 or section 13 for the reco-
very thereof.

Explanation—A security is insufficient within the
meaning of this section unless the value of the mortga-
ged property exceeds the amount for the time being
due on the mortgage by such proportion as may be
specified in the by-laws of the [primary land deve-
lopment bank].

25. (1) The Board or the Trustee may direct the
committee of a [primary land development bank] to
take action against a defaulter under scction 9, section
13 or seation 24 and if the committee neglects or fails
to do so. the Board ‘or the Trustee may take such
actien,

(2) (a) Where such action is taken by the Board,
the provisions of this Act and of any rules or regula-
tions made thereunder shall apply in respect thereto
as if all references to the '[primary land development
bank] and to its committee in the said provisions
were references to the “[State Land Development
Bank] and the Board respectively.

(b) Where such action is taken by the Trustee,
the provis‘ons of this Act and of any rules or regulations
made thereunder shall apply in respect thereto as if

1 This expression was substituted for the cxpression % mortgage

bank ™ by section 4 of the Tamil Nadu Co-operative Land Mortgage"

Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969).
8 This expression was substituted for the expression “Central
Mortgage Bank" by ibid. . 4




T— S M Sy
N T
1934: T.N. ActX]  Co-operative Land 443 !

Development Banks

all refg:rénces to the *[primary land development bank]
or to its committee in the said provisions were refer-
ences to the Trustee,

Central 26. Notwithstanding anything contained in the Mortgagor's
Aoty Transfer of Property Act, 1882, the duration of any faee
" lease executed by a mortgagor of property mortgaged
to a '[primary land development bank | after the execu-
tion of the mortgage shall in no case exceed five vears,

- 27. Notwithstanding anything contained in the yorgage
Central Presidency Towns Insolvency Act, 1909, or the Pro- notto be
Aioos, Vincial Insolvency Act, 1920, a mortgage executed in Questioned
Central favour of a Y[primaty land development bank] shall yency of
Ast V. not be called in questionon the ground that it was mortgagor.
of 1920. 1ot exccuted in good faith for valuable consideration ‘

or on the ground that it was executed in ordev to give

the '[primary land development bank] a preference

over the other creditors of the mortgagor.

28. *[(1)] A mortgage executed in favour of a UPrioity of
Wprimary land development bank] after the commence- I}’\f’c'r‘g“‘ﬁ:r
ment of this Act shall have priorvity over any claim chims.]
of the Govermment arising from a loan under the
Central LA Improvement Loans Act, 1883, granted after
Act XIX the exceution of the mortgage.
ol 1883,
2Y Without prejuidice to the provisions of
cub-seciion (D). and notwithstanding anything con-
tained inthe 4 Tamil Nadu} Co-operative Socicties Act.
1961 (*{ Tamil Nadu| Act 53 of 1961) or inany other
law fov the time being inforce, a mortgage executed

1 This expression was  substituted for the expression “mertgige
D bank by section 4 of the Tami! Nadu Co-aperative Tand  Mort-
guge Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969).

2 Section 28 was renumbered as sub-section (1) of that section
and this marginal heading was substituted by section 3 (a) of the
Tamil Nadu Co-operative Land Mortgage Banks (Amendment) Act,
1968 (Tamil Nadu Act 17 of 1968).
| ' 3 This sub-section was added by scction 3 (h), ihid.

4 Those words were substituted for the word ‘“ Madras® by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
! Tamil Nadu Adaptation of Laws (Seoond Amendment) Order, 1969,
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in favourof a '[primary land development bank]
after the 4th day of July 1968, shall, subject to the
claim of the Government in respect of land revenue,
have priority over all other claims against the pro-
perty secured by such mortgage.]

*[28.-A. A’*[primary land development bank] shall,
before advancing any loan on the security of any
immovable property, verify encumbraaces, if any, for
a period of thirteen years immediately preceding the
date of advance of such loan affecting such immo-
vable property.]

29. Where a mortgage is executed in favour of
a ![primary land development bank] for payment of
prior debts of the mortgagor, the bank may, notwith-
standing the provisions of sections 83 and 84 of the
Transfer of Property Act, 1882, by notice in writing Central’
require any person to whom any such debt is due to aAct 1v
receive payment of such debt or part thereof from of 1882
the bank *[at its registered office] within such period
as may be specilicd in  the notice. If any such
person fails to receive such notice or such payment,
such debt or part thereof, as the case ‘may be, shall
cease to carry interest from the expiration of the period
specified in the notice :

Provided that where there is a dispute as regards
the amount of any such debt, the person to whom such
debt is due shall be bound to receive payment of the

1 This expression wis substituted for the expression ‘ mortgage
bank ™ by section 4 of the Tamil Nadu Co-operative Land Mortgage
Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969),

2 This section was inserted by section 4 of the Tamil Nadu Co-
operative Land Mortgage Banks (Amendment) Act, 1968 (Tamil
Nadu Act 17 of 1968).

3 The words within square brackets were inserted by section 2 of
the Madras Co-operative Land Mortgago Banks (Amendment) Act,
1935 (Madras Act XVIIL of 1935),
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-amount offered by the *[primary land development o
bank] towards the debt, but such receipt shall not |
prejudice the right, if any, of such person, to recover
the balance claimed by him.

?(29-A. (1) Subject to such restrictigns, limita- SPu‘n‘lv;lro':) ;

tions and conditions as may be prescribed, the Registrar witnesses
and persons subordinate to the Registrar who are fé’d- .

. . . . . quisition
authorized by him in this behalf by general or special documents.
order in writing, and such other persons, being officials
engaged in the relief of rural indebtedness or officers
of co-operative banks which are registered or deemed

Madras to he registered undgr the Madras Co-operative

1032, Socicties Act, 1932%, as the 3(State) Government
may, by notification in the Fort St. George Gazette
authorize in this behalf, shall have the same powers

Central a5 arc vested in a Court under the Code of Civil Pro-

f‘g%‘gy of Ledure, 1908, when trying a suit, in respect of the
following matters, namely:—

(a) enforcing the attendance of any person and
examining him on oath or affirmation ;

(b) compelling the production of documents; ‘
andd

(¢) issuing commissions for the examination
of wilnesses. v

(2) Any cf the officers or persons authorized by
or uidler sub-section (1) may require any person present
betore him to furnish any information or to produce
any document then and there in his possession or |

po wor,

t "I'is expression was substituted for the expression * mortgage
bank " by section 4 of the Tamil Nadu Co-operative Land Mortgage
Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969), |

» Section 29-A was inserted by section 2 of the Madras Co-opera~
tive Land Mortgage Banks (Amendment) Act, 1939 (Mddras Act
XNUIE of  1939),

» This word was substituted for the word “‘Provincia]” by the,
Adantation Order of 1950, : - ‘

% Now see the Tamil Nadu Co-operative Societies Act, 1961
(Tamil Nadu Act 53 of 1961), N .
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v (3) Any officer or parson before. whom any
document is produced under sub-section (1) or sub-
section (2) shall have power to take, or to authorize
the takinz of. such copies of the document or of any
entries tharein as such officer or parson may consider
nesessary. Copies so taken shall when certified in
such manner as may be prescribed, be admissible
in evidence for any purpose in the same manner and
to the same extent as the original document or the
entries therein as the case may be.

(4) (¢) Any person who wilfully or without
reasonable excuse disobeys any summons, requisition
or order issued under sub-section (1) or sub-section (2),
shall bz punishable with fine which may extend to
fifty rupees and in the case of a continuing disobe-
. dience with an additional fine which may extend to
' five rupees for every day during which such  disobe-
dience continues after conviction for the last such
disobedience. :
(hy No Cotirt inferior to that of a *Presidency
Magistrate or a *Magisirate of the first class  shall
try any offence under clause (a).
(¢) Every offence under clause (a) shall, for .,
the purposss of the Code of Criminal  Procedure, act v
(898+. be decmed to be nen-cognizable. of'1898.
(dy No prosecution shall be instituted under
clause () without the previous sanction—

(i) of the Registrar in case the summons,
requisition or order alleged to have been disobeyed
was issued by the Registrar or any person subordi-
nate to him or by any officer of a co-operative bank ;
and

(i1} of the Colicctor of the district in other

*According to clauses (a) and (¢) of sub-section (3) of section 3
of the Code of Criminal Procedure, 1973 (Ceatral Act 2 of 1974),
which came into force on the Ist April 1974, any reference to a
magistrate of the first class shall be construed as a reference to a
Indicial Magistrate of the First Class and any reference to a
Prosidency Magistrate shall bo construed as a reference to a

Metropolitan Magistrate.
+See now the Cade of Criminal Procedure, 1973 (Central Act 2 of

1974).
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Such sanction shall not be given without giviﬁg
the party concerned an opportunity to be heard.

(5) The *(State) Government shall have power
to make rules for giving effect to the provisions of this
section.)

30. (1) Notwithstanding anything contained in Rfcgistration
the Indian Registration Act, 1908, it shall not be neces- exomyted on
sary for any Director, Secretary or other officer of a behaifofa
primary land development bank] or of the *[State fprimary land
Land Development Bank] to appear in person or by bank] or of the
agent at any registration office in any proceeding con- gﬁfﬂ‘e Land |

: . : . cvefopment
nected with the registration of any instrument execu- g, nkj,
ted by him in his official capacity or to sign as pro-

vided in section 58 of that Act,

(2) Where any instrument is so cxecuted, the
registering officer to whom such instrument is pre-
sented for registration may, if he thinks fit, refer to
such Director, Secretary or officer for information
respecting the same, and, on being satisfied of the exe-
cution thereof, shall register the instrument.

———

31. *[Notwithstanding that a mortgage cxccu'ed Powercl
in favour of a *[primary land development bank] hus (O G

been transferred. or is deemed under the provision: bankjto receive

of section 23-A to have been transferred, to the ¥(State ™" ‘”ﬁly‘jd‘l"*(;l

Land Development Bank)]— T rges
. notw. fetunding
{a) all moneys duqunder the mortgage shall, in assigus. ne of
the absence of any specific direction to the contrary morigage « .d
i by the Board T d N to the *[Sto1e
issued by the Board or Trustce an communicated to Land Deveiop-
T T T ment Bank].
1 This word was substituted for the word ** Provincial ' by the ¢ ]
Adaptation Order of 1950.

I

2 This oxpression was substituted for the expression  mortgage
bank " by section 4 of the Tamil Nadu Co-operative Land Mort-
gage Binks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 196Y9),

3 This expression was substituled for the expression ** Central
Mortgage Bank® by ibid.

s This expression was substituted for the words * Notwithstand-
ing the transfer of a mortgage by a mortgage bank to the Central
Mortgage Bank ”’ by section 5 of thc Madras Co-operalive Land
Mortgage Banks (Amendament) Act, 1950 (Madras Act IX of 1950
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the mortgagor, be payable to the ‘[primary land de-
velopment bank] and such payment shall be as valid
as if the mortgage had not been so transferred; and

(b) the ‘[primary land development bank] shall,
in the absence of any specific direction to the contrary
issued by the Board or Trustee and communicated
to the '[primary land development bank], be entitled
to sue on the mortgage or take any other proceeding
for thesecovery of the moneys due under the mortgage.

*[32. (1) Where a mortgage executed in favour of a
'[primary land development bank] either before or
after the passing of this Act is called in question on
the ground that it was executed by the manager of a
joint Hindu family or the karnavan of a Marumak-
kattayam tarwad or tavazhi or of a Nambudri illom,
or the manager of a Thiyya or Ezhava family, or the
ejaman or ejamanthi of an Aliyasantana family, for a
putpose not binding on the members thereof, whether
majors or minors, the burden of proving the same
shall, notwithstanding any law to the contrary, be on
the party raising it.

(2) A mortgage executed in favour of a *[primary
land development bank] by the manager of a joint
Hindu family or the karnavan of 2 Marumakkattayam
tarwad or tavizhi or of a Nambudri iflom or the mana-
ger of a Thiyya or Ezhava family or the ejaman or
cjamanthi of an Aliyasantana family shall be binding
on the members thereof, whether majors or minors,
if the loan secured by the mortgage was granted for
any of the following purposes, namely —

(@) the improvement of agricultural land or
of the methods of cultivation ; and

(b) the purchase of land.]

I This expression was substituted for the expression ¢ mortgage
bank ** by section 4 of the Tamil Nadu Co-operative Land Mortgage
Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969).

$ This section was substituted for the original section 32 by
section 6 of the Madras Co-operative Land Mortgage Banks
(Amendment) Act, 1950 (Madras Act 1X of 1950),
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%[32-B. Any *[primary land development bank] or gocuments
the #{State Land Development Bank] may grant copies or entries in
of any document obtained and kept by it in the course documents.
of its business, or of any entries in such document ;
and any copy so granted shall, when certified in such
manner as 1nay be prescribed, be admissible in evidence chapters 111
for any purpose in the same manner and to the same and1v to

extent as the original document, or the entries therein, 2Pl to
as the case may be.] advanced by
S(primary land

33, The provisions of Chapters Il and IV shall fevelopment
apply also to the loans advanced by ‘[primary land funds no‘;f
: i sep borrowed from
Development banks? from funds which have not been e A[State Land

borrowed from the #[State Land Development Bank]. pevelopment
Bank].

.. . Service of
34. Whenever under the provisions of this Act jogees
notice is required to be given to any personin wriing, under the Act,

it shall be sufficient to send such notice by registered

post. Sections 102,
103 and 104 ¢
35. The provisions of sections 102 and 103 of the 3?;22;2;5;&'

Transfer of Property Act, 1882, and of any rules made 1882 to apply
by the High Court under section 104 of that Act for o such
carrying out of the purposes of the said sections notices.
shall apply. so fur as may be, in respect of all notices
to be served under this Act.

T Section 32-A which was inserted by sectivn 7 «f the Madras Co-
operative Land Mortgage Banks (Amendiment) Act, 1950 (Madras
Act IX of 1970) was onitted by cliuse 3 »f, and the Schedule to, the
Madras Aduptation of Laws Order, 197,

2 This section was (nserted by scetion 2 of the Madras Co-opera-
tive Land Mortgage Banks (Second Amendment) Act, 1950 (Madias
Act XXI1 of 1950).

3 This expression was substituted for the expression “ mortgage
bank ™ by section 4 of the Tamil Nadu Co-uperative Land Mort-
gage Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969).

¢ This expression was substituted for the expression * Central
Mo rtgage Bank '’ by ibid.

8 This expression was substituted for the expression * mort-
gage banks ™ by ihid.

125 -14—29

Proof of ;!

i
i




~ }, T T e
450 Co-operative Land '[1934 : T.N. Act X
Development Banks
Officers of 36. At any sale of movable or immovable property

t{primary land held under the provisions of this Act in order to re-
d::veloxnnsmf cover any money due to a 3[primary land develop-
?ﬁ:‘%éﬂc Land Ment bank], no Director, Secretary or other officer
Development  Of such bank or of the 2[State Land Development Bank]
Bank]and sale (except on behalf of the bank of which he is a Director
officers not to .
bid at satles.  Or an officer) and no sale officer or other person having
any duty to perform in connexion with such sale,
shall either directly or indirectly, bid for or-acquire or

attempt to acquire any interest in such property.

Vestingofassets ‘[ 36-A. On and from the date of the commence.

and liabiliies. ment of the Amendment Act, all assets and liabilities
of the existing Madras Co-operative Central Land
Mortgage Bank and the existing mortgage banks shall
stand transferred to, and vest in, the State Land
Development Bank and the primary land development
banks respectively.]

Delegation of 37. The Board may, if it thinks fit, delegate all or

g:fgtg‘; %OWGFS any of its powers under scctions 13, 20 and 25 to an

v Bosrt executive committee constituted by it and consisting
of two or more of its members.

Power of Board  38. Notwithstanding anything contained in the
to make regu- Madras Co-operative Societics Act, 1932, or therules
lations. made thercunder, the Board shall have a general
power of supervision over the Mprimary land develop-
ment banks] and may make regulations not incon-
sistent with this ‘Act or the rules made thereunder—

(@) for the inspeciion of the account books and
proceedings of  primary land development banks] ;

*This expressivn was substituted for the expression “ mortgage
banks” by section 4 of the Tamil Nadu Co-uperative Land Mortgage
Banks (Amendment) Act, 1969 (Tamil Nadu Act 14 of 1969),

2 This expression was substituted for the expression ““Central
Mortgage Bank™ by ibid,

3 This exptession was substituted for the expression “mortgage
bank® by ibid.

¢ This section was inserted by section 6, ibid,

* Now see the Tamil Nadu Co-operative Socicties Act, 1961
(Tamil Nadu Act 53 of 1961),

Madras
Act vl
of 1932
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(b) for the submission of returns and reports
by ![primary Jand development banks] in respect of
their transactions ;

(c) for the periodical settlement of accounts
between ‘[primary land devélopment banks] and the
*[State Land Development Barik] and for the payment
of the amounts recovered by *[primary land develop-
ment banks] on mortgages transferred *[or deemed
under the provisions of section 23-A to have been
transferred]to the *[State Land Development Bank];

(d) prescribing the form in which applications
to [primary land development banks] for loans should
be made and for the valuation of the properties offered
as security for such loans ;

(¢) for the investment of moneys realized from
the mortgagors ; and

(f) generally for the purpose of safeguarding
the inferests of the parties concerned and for carrying
out the purposes of this Act.

4/38-A. (1) All rules made under this Act shall be
published in the Fort St. George Gazette and, unless
they are expressed to come into force on a particular
day, shall come into force on the day on which they
are so published.

(2) Every rule made under this Act shall, as
soon as possible after it is made, be placed on the table
of both Houses of the Legislature, and if, before the
expiry of the session in which it is so placed or the

TThis expression was substituted for the expression ‘‘mort-
gage banks” by section 4 of the Tamil Nadu Co-operative Land
Mortgage Banks (Amendment) Act, 1969 (Tamil Nadu Act14 of
1969).

2, This expression was substituted for the expression “Central
Mortgage Bank ** by ibid.

3 These words, figures and letter were inserted by section 8 of the
Madras Co-operative Land Mortgage Banks (Amendment) Act,
1960 (Madras Act IX of 1950).

4 Sections 38-A, 38-B and 38-C were added by section 7 of the
Tami! Nadu Co-operative Land Mortgage Banks (Amendment)
Act, 1969 (Tamil Nadu Act 14 of 1969).
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next session, both Houses agree in making any modi-
fication in any such rule or both Houses agree that
the rule should not be made, the rule shall thereafter
have effect only in such modified form or be of no effect,
as the case may be, so however, that any suchmodi-
ficazion or annulment shall be without prejudice to
the validity of anything previously done under that
rule.]

t33-B. References to a *“ Central Mortgage Bank »
and “mortgage bank ™ in any law or instrument for
the t'me being in force in this State, shall with effect
on aini from the date of the commencement of the
Am=>nament Act, be construed as references to the
“Stare Land Development Bank™ and * primary
land development bank > respectively.

i 38.C. The nrovisions of this Act shall have effect
notwithsta . ng anything inconsistent therewith con-
tained in the 2 Tamil Nadu]Co-operative Societics Act,
1961 (2[Tamil Nadu] Act 53 of 196!) 2[or in any
rule or by-law (including the by-law of any r: 'stered
co-operative socicty) or in any other law] fii *he timg

< being in force,

! Scctions 38-A, 38-B and 38-C were added by section 7 of the
Tamil Nadu Co-operative Lond Mortgage Banks (Amendment) Act,
1969 (Tamil Nadu Act 14 of 1969).

* These words were substituted for the word ** Madras” by the
Tami! Nudu Aduptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order ,1969,

3 These words and brackets were substituted for the words “or

in any other luw ” by section 4 of the Tamil Nadu Co-operative
Land Development Banks (Amendment) Act, 1970 (Tamil Nadu Act

g
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TAMIL NADU ACT NO. 35 OF 1979.*

THE TAMIL NADU CO-OPERATIVE LAND
DEVELOPMENT BANKS (AMENDMENT) ACT, 1979.

[Received the assent of the Governor on the 30th May 1979,
Jirst published in the Tamil Nadu Government Gazette
Extraordinary on the 2nd June 1979 (Vaikasi 19,
Chitharthi (2010—Tiruvalluvar Andu)).]

An Act further to amend the Tamil Nada Co-opera- -
tive Land Development Banks Act, 1934.

Bg it enacied by the Legislature of the State of Tamil
Nadu in the Thirtieth Year of the Republic of India
as follows i—

1. This Act may Dbecalled the Tamil Nadu Coe~ Short itle,
operative Land Development Banks (Amendment) Act,
1979, ’

2. For section 3-D of the Tamil Nadu Co-operative Substitution
Land Development Banks Act, 1934 (Tamil Nadu Act X of of new sec-
1934) (hereinafier referred to as the principal Act), the tion for

i acti i — section 3-D,
following section shall be substituted, namely : il Nadu "Act

4,
<« 3.D, Purposes for which loans mqy be gramted.— Kof 193

A primary land development bank or the State Land
Development Bank may grant loans for all or any of the
following purposes, namely i—

(o) development of agriculture including making
land fit for cultivation, improvement of land, development
of sources of irrigation ;

(&) (i) animal husbandry, ]
(ii) pisciculture including fish catching,
(iii) apiculture,
(iv) sericulture

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 25th April 1979,
Part IV—Section 1, Page 269,
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and all activities incidental or ancillary thereto ;

{c) activities connected with processing, storage,
transport and marketing of produce of agriculiure, animal
husbandry, pisciculture, apiculure and sericulture ;

(d) purchase of tools, implements, machinery and
eattle for use in any of the above purposes ;

(e) such other purposes as the State Government
may, by notification, specify in this behalf.

Explanation.—For the purposes of this section—

(a) ¢agriculture’ includes horticulture, raising of
crops (including plantation, tree-crops and garden pro-
duce), seed farmung and forestry; and

(b) *animal husbandry’ includes cattle breeding,
dairy farming, piggery and poultry farming.”.

3. In sub-section (1) of section 4-A of the principal
L d -
,‘;‘l‘%f(‘,’nm‘:l‘,\,“ Act, for the words “ in respect of loans granted to the:
Iamil Nadu Tamil Nadu Siate Electricity Board ”, the words *‘in
ot X of 1934.respect of loans granted to sueh—

(i) corporations ;
(ii) local bodies ;
(iii) institutions ;
(iv) co-operative societies ; and
(v) individuals

as may be approved by the State Government™® shall
be substituted.
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